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to enclose a copy of the
Pharmacy (Amendment) Bill,
1976, which has been passed
by the Rajya Sabha at its
sitting helg on the 12th May,
1976.”

—

'11.04 hrs. o

BILLS AS PASSED BY RAJYA
SABHA
SECRETARY—GENERAL; Sir I
lay on the Table of the House the

following Bills, as passed by Rajya
‘Sabha: —

(1) The Marriage Laws (Amend-
ment) Bill, 1976,

"(2) The Tariff Commission (Re-
peal) Bill, 1976.

“(3) The Merchant Shipping (Am-
endment) Bill, 1976

'(4) The Pharmacy (Amendment}
Bill, 1976.

—_—

'11.05 hrs.
FINANCE BILL, 1976—contd.

MR. SPEAKER: The House will
now take up further consideration
-of the Finance Bill for which eleven
hours were allotted. Nine hours are
‘already over and itwo hours are left.
The Finance Minister will reply to
‘the debate at 12 O’clock.
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*SHRI E, R. KRISHNAN (Salem):
Hon. Mr. Speaker, Sir, on behalf of
the Anng DMX. I rise to express
my views on the Pinance Bill I
have to point out that the Annval
Budget presented before this House
by the Hon, Finance Minister for
the year 1876-77 and the Finance
Pl now under discussion would con-
iribute greatly to the succesg of the
20-point economic programme of qur

8
respected Prime Minister. 1 need
not stress the fact that these two e
the polent instruments for effective
implementation of the 20-paint eco-
nomic programme. I pay my cofm-
pliments to the hon. Finance Minister
for having formulateg such a Budget
and Finance Bill which would help
in the successful implementation of
the 28-point economic programme,

When the country wag going
thiough a raging infmtion, when the
priceg of essential commodities were
soaring, the hon. Finance Minister
had in fact performed =« muracle
through the current year's Budget,
The fiscal measures he hag adopted
hove contained both inflatisp  and
soaring prices. The other day the
hon. Finance Minister announced con-
cessions amounting to Rs 9.90 crores
in the interest of economic growth
of the country. On behalf of A.D.
MK, I pay my humble tributes tp -
the sagacity of our Finance Minister
in having presented such a construc-
tive Budget and Finance Bill which

have helped greatlv the economic
growth.

It hag been the normal feature tnat
the hon Finance Minister and the
Finance Ministry become the target of
attack of all the political parties and
also the common people whenever
the agricultural production or the
industrial production receives n set
back. This year it 13 heartening that
both the agricultural production and
the industrial production have gone
up beyond expectations. The days of
scarcity have been replaced bv the
days of plenty. The fertiliser produe«
tion this year has gone up so high
that there seems to he no buyer;
Rs. 100 croreg worth of fertilisers
are lying stagnant Many crores
wormy ofg handloom cloth, mill cloth

ing abegging. The steel uro-
::xiti?):mgu achieved unprecedented

*The Original 72t wis delivirad in Tamil
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M‘Rﬁm sectors hag gone
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i, 1 would lke to suggest y new
agriculiyre. Inst-

tor, §t must be ensured that the agri-
culturists get much required incen-
tines. The Govermment must give
em free of gost  all the inputs of

variety of speds, fertilisers, insecti

0TS, -
dides, pesticides etc. and in return the
Gawernment may sake ope-third or
one-fourth of the ggricultural produce.
If this is done, all the major problems
contronting the agriculturists would
dissppear and consequently the agri-
enlturgl production would go up, The
agriculturistg would never lament that
they have not got seeds, no fertilisers
etc. 1 understand that such a gystem
is prevalent in some foreign countries.
I would appeal to the hon, Finance
Minister to examine this proposition
sriously.

Many hon, Members had demanded
that the maximum rate of incometax
should be brought down. I am happy
that thig year the hon. Finance Minis-
ter hag brought down the maximum
rate of incometax to 68 per cent. This

There has also been persistent de-
mang on the fioor of this House that
income-tax

Fiiimag 500, WS 30

ed that the disclosures would net ex-
ceed Rs. 1000 crores. But the disclo-
sures reached Rs 1580 crores surpass.
ing all the calculations. This bhelped
greutly in the fall of ptices and also
in the containment of inflation. 1f the
raids and seizureg are :ntensified In
the current year also and if the hi-iden
whealth fs declared openly to the ex
ten* of Rs. 3000 crores, than it will be
a permanent solulion for holding the
price line; it will also curb the infla.
tiorary tendencies for ever. 1 am sure
that the hon Finance Ministgr will
look into this matter with ihig back-
ground.

It the Government want to elimi.
natp black money from the econgmic
scene of cur country, then the
trude sbould be nstlonglised
wiil end for ever the pLersanipl mal
ﬁm‘.ﬂ-

of vitriolje critician mm%
words, the quality of our Wepaity
bE uplo Inmmetionl StENANIGN
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0 up, naturally that will be used for
pecduction purposes, leading to acce-
lerated economic growth.

Sir, if the 20-point economic program.
of our Prime Minister {8 to succeed
Mt the country, then the masses
of 'oyr country must be made aware of
the eontents and benefits of this 20-
t economic programme. I am
1liat the Government’s effort in
iy Girection is tardy. The entire
population of our country must know
what this 20-point econonuc programme
meang for thelr life. Thiz programme
misst also be implemented :n  all the
Steteg in & uniform manner avoiding
any lop-sideq benefits to certain sec-
tions. The power and irrigation must
be in the central sector. All the rivers
should be declared ag national nivers.
The generation of electricity must also
be the centiral responsihihty., If the
vivers are nationahsed, the nver-water
disputes between the States will be
done with. The nation's prosperity Lies
in this.

Miny hon. Members have pointed
dut that the rural people do not get
easy financial credit for meeting their

Mow that Tamil Nadu is under Presi.
Seot’s rule, now that Tamil Nsdu is

being adminisiéred by the Governor
under the directions of the Central
Government, I have to point sut certainy
things which are to be done wmnte.
diately. The bhon. Finance Minister of
the Government of India is keen to
help the people of Tamil Nadu. The
Central Government as a whole went
to help the economic needs of Tamul
Nadu. In these circumstances, I want
to appeal to the hon, Minister of
Finance that the basic minimum re-
quirement of Rs. 166 croves this year
for the Salem Steel plant, the founda-
tion-stone for which wag laid by the
hén. Prime Minister in 1970, should be
sanctioned. I regret to say that only
Rs. 3 crores has been sanctioned in this
Budget, Rs. 18.3 crores is the mini-
mum requirement of Salem Steel Flant
this year. This must be sanctioned.
Similarly, the Central Government
must expedite the completion of Ssdem-
Steel Plant which 18 the long.chetighed’
dream of the people of Tamil Nadu.
Besides thls, for the economic develop-
ment of Taml Nadu, the Sothusamu-
dram Canal Project, the Naiveli Ther-
mal Plant, the Kalpakkam Atomic
Power Plant must be completed at the
earliest.

Before I resume my seat, I would
like to say that my party, the Anna
Dravida Munnetra Kathagam will
actively participate in the successful
implemeritation of 20-point economic
programme of our Prime Mimster in
Tamil Nadu.

ot T apve g (Traren) -
W Y, W @ enrareRe § a8
¢ fir firey &% ] gy s fefir ot
arar ¥ g o wreqr wwe W Ak
e w3t & e gfmr & qamw 2t ¥
wToY @F g 3w §, (e pEretfy
X fadaor we faar &, agt aremwt &
WX w ge §, g oeaw A ¥ o
dU & & & Se% wwiem &
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MR, SPEAKER: The hon. Finance
Minister. 1f you like, you can speak
sitting,

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): Mr
Speaker, Sir, after the general budget
speech, there was an elaborate dis-
cussion on it and I had the privilege
of replying to the debate also not only
here but alsp in the other House
wherein I had dealt with the varlous
aspects of the economic policy of the
Government,

And there had been discussion on
the demandg of the varioug Ministries.
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Thitre ¢lig points have been tinde and
they huve been answered, We are 1n
the final stage of the b of conal-
dering and passing the Bl
At this stage, I do not propvse again
to answer the criticlsms or suggestions
with regard o general policy. Particu.
larly, the emphesis whiech has been
laid the ideological emphasis which
has been laid as usual, by some of the
parties, I am not brushing them aside
as completely frrelevant but, unfer-
tunately, those ideclogies do not fit in
with the policies that we have adum-
brated for ourseives here which we
want to fmplement, It is in this con~
text that the taxation policy and also
the amendments we are making ‘o-day
will have to be judged.

In addition to that, my task has
been, made much easier by the inter-
vention of my colleagne, Shri Pranab
Kumar Mukherjee, who made g com-
prehensive speech, particularly, with
regard to the taxation administration
and some of the other paints

So, 1 propose to confine myself strict-
ly to deal with the contents of the
Finance Bill and some of the sugges-
tions that have been made with re-
gard to this Finance Bill and a'so deal,
perhaps again, briefly, with regard ‘o
the Government amendments “lso
which we have given for purpnses of
improving the Fmance Bilt  This &
something hike giving the final machi-
ning to fake out some of the raw
edges ‘The amendments are only on
those Jines.

I shall first refer to some of the
points made with regard to the invest.
ment sllowence, While Shri H. M
Pate! was somewhat surprised that th:
mining industry was being left qut an
s0 also export-oriented industrie
Shri Salve went so far as to question
the very badls on which the indu--
tries were included in the Ninth Sche-
dule of the Income.tax Act. Having
presuraed that the list had ne rational
basis, he went further to guggest that
all Industries should get the benefit of
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investment allowance. 1 wish the
Government were in a posifion to
sacrifice unlimited revenue. And we
will have to cyt the plun and invest-
ment also to that extent. But, as hon.
Members are aware, in order to sup-
port the large plan outlay, which we
have provided during the year 1876-77
and, at the same time, keep inflatio~
nary forces at bay, we have to be
highly selective while gacrificing re-
venue,

The benefits {9 the economy as a
whole have to be carefully weighed
before any concemsion is granted. This
is precisely what we have done. Even
at the time of drawing up of the list
of industries for inclusion in the
Ninth Schedule, deep and careful scru-
tiny was undertaken and only indus-
trieg which fulfilled the criteria laid
down, were included. I would like to
recapitulate that the main factors
taken into account were:

(1) the priority of the product
from the angle of exports and
the gssential needs for inter-
mediate and investment goods
and essential needs for mass
consumption;

(#1) extent of capacity constrant
on production;

(i) reasonable expectation of ad-
ditional capacity creation in
response to fiscal incentives;
and

(iv) amenahlity ot the product to
precise description,

It waxz on the basis of the careful ap-
plication of these criteria that the list
of industries to be included in the
Ninth Schedule was drawn up. It was
not as if the list was prepared in an
ad hoc fashion. During the current
budget exercise, the list was again ye-
viewed and on the recommendation of
the Ministry of Industrial Develop-
ment, we have added efght more items
to the list. I can only gssure hon.
Members that the matter will be con-

stantly under review and suitable
changes will be made to the list from
year to year depending on the deve-
lopwmng situation.

I was rather surprised to find that
while Shri Salve has argued force-
fully for the extension of investment
allowance which has to be created out
of profit, to the bachward areas, he
had at the same time getated that in-
dustries in backward areas cannot ex-
pect to make profit for 15 years. In-
vesiment allowance is admissible in
the case of backward arees algo in ®o
far as industries included in the
Ninth Schedule are concerned, There
are already a package of incentives
for industries in backward areas. For
instance, Section 80 HH of the Income
tax Act exempts 20 per cent of profits
derived from industriai undertakings
set up in backward areas for a period
of 10 years. What is really needed is
the selection of uppropriate instru-
ments which would give real benefit
to the right type of industries coming
up in backward areas. Such indus-
tries should add to the total wealth of
the region rather than deplete it. For
the developtnent of hackward areas.
as 1 have already mentioned on more
than one occasion, the real solution
lies in the establishment of industries
which exploit the ratural resources of
the area through a technology appro-
priate to the manpower resources in
the area. Location of large industries
might give employmert to a limted
number of people, but might at the
same time also lead to pockets of high
purchasing power which ultimately
would mmpoverish the adjoining rural
areas Bihar ig a typical example of
such a phenomeron. The entire
question of development of backward
areas is now under examination by a
high-powered committee under my es-
teemed colleague Shri T. A, Pai and I
can only assure the hon, Members
that whatever fiscal incentives are
necessary to really mmprove conditions
in backward areas would be given
Government's most considered atten-
tion.
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1 shall now clarity certain points in
regard to taxatipa of non-residents
for which provision has been made in
the Finance Bill. Hitherto, income by
way of royalties received by non-resi-
dents was charged to tax on a net basis,
that is, after allowing deduction in
respect of expenses from the gross
amount of such income. In the case
of foreign companies, the net income
received under approved agreements
was charged to tax at the rat of 52.3
per cent. Further, lumpsum payments
received by non-residents outside
India for the dclivery of designe and
drawings relating to any patent, in-
vention etc. outside India were not
chargeable to tax in India,

Under the Finance Bill, 4t 1s pro-
posed to levy income-tax at the rate
of 40 per cent on the gross amount of
royalties received by foreign compa-
nies under approved agreements made
on or after 1st April, 1876. Royalties
received under approved agreements
made before that date will, however
continue to be taxed at the rate of
525 per cent on net nasis. Further,
lumpsum payments received by such
companies outside India for the deli-
very of designs and drawings outside
India will be chargeable to tax in
India in all cases, itrcspective of the
date nn  which the agreement was
made Such lumpsum payments will,
however, be charged to tax at the
rate ot 20 per cent of the gross amount
if these are 1eceived under approved
agreerrents made on or affer the Ist
April 1376.

It has been represented that foreign
supplies of technical knowhow had
entered into agiecments or had final-
15ed proposals for the receipt of such
lump sum royalties with the approval
of the Centrsl G)ivernment on the
understanding that such pavments
would be exempted from tax. In order
fo matigate hardship in such coses, I
proposed to exempt [iom income-tax
the lumpsum payments of this type
received under approved agreements
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made before 1st Aprtl, 1076, Such
lumpsum payments received under
agreements made after $lst Mareh,
1976, will, at the option of the foreign
company, be treated similarly if the
agreement was made in accordance
with the proposals apptoved by the
Central Government before 1zt April,
1976. Foreign companies which exer-
¢ise agn option under the proposed
provision wil] continue to pay income-
tax in respect of the remaining ro-
yalty income on the existing basis. In
other words, income-tax in respect of
the remaining royalty income will be
charged at the rate of 325 per cent
on a fet basis. The net amount ¢f
royalty income will, however, be com=
puted after limiting the deduction on
account of expenditure incurred on
earning such income to 20 per cent of
the gross amount. Foreign companies
which do pot exercise this option will
be governed by the new scheme of
taxation of royalies laid down in the
Bill They will, thus, have to pay
fncome-tax at the rate of 20 per cent
on the gross amount of the lumpsum
royalties and at the rate of 40 per cent
on the remaining amount of royaity.

Under another provision m the Fin-
ance Bill, interest payable by a non-
resident will be deemed to accrue or
arise in India if 1t is payvable in res-
pect of any debt incurred or moneys
borrowed and nsed fce the purposes
of a business or profession carried on
by the non-resident in India or for
the purposes «f malking or earning
any income from any source in India.
It hag been represented that while it
will be fair to tax interest payable by
a non-resident carrying on business
in India on moncevs hoirowed by him
from another non-resident for the pur-
poses of his businesg in India, taxation
of interest paid by a non-iesident to
another non-resideat in other cases
will result in casting the tax net too
wide Thus, in a case where a non-
resident ‘A’ borrows moneys from an-
other non-resident ‘B’ for iavestment
in shares of an Indian company, non-
resident ‘B’ ghould not bg charged to
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tax on interest received by him from
‘A’ ag the nexug between the invest-
ment in India and pon-resident ‘B’ is
rather tenuous. It has also been re-
presented that taxation of income in
such cases will adversely affect in-
vestment in India. I, therefore, pro-
pose to exclude from the tax net in-
terest received by a non-resident from
another non-resident wunless such
other non-resident carries on a busi-
nesg or profession in India.

Shri Salve has taken rather girong
exception to the fact that outstanding
feeg in the case of lawyers and solici-
tors only have been exempted and
other professionals have not been
covered. Our decision wag teken after
careful examination of representa-
tiong received in the matter. We also
had before us the considered views of
the Attorney General before making
the decision. As the House is aware,
outstanding fees ir, the case of plead-
ing advocates and senfor advocates
who are briefed by junior advocates
are not legally recoverable.

SHRI N. K. P. SALVE (Betul): That
is wrong. Sir. Every advocate is en-
titled to sue in the court of law in
India,

SHRI C. SUBRAMANIAM: It is
difficult, if not impossible, therefore, to
ascertain opn a fair basis the recover-
able outstanding fees of any advocate
or solititor. Besides many advocates
act g5 well as plead in some cases and
only plead in certain other cases.
Identification of outstanding fees which
can be regarded as asset for the pur-
pose of wealth tax would be an insu-
perable task in these cases. It was on
these considerations that exemption
has been proposed. The House will
appreciate that prima facie, these con-
siderations do not apply to the case of
those belonging to other professions.
However, I have an cper mind and if
any group of professionals are able to
establish that they have & problem
gimilar to, ¥ not identical with that
'of the category already exempted, 1
shall respond to their representations.
The House will appreciate that in

such cases, snap decisions are just not
possible and a careful analysis must
precede any decision.

Shri Salve has also urged the remo-
val of the so-called disparity between
taxation rates in iegard to registered
firms, especially of professionals and
individuals. He has at the same time
argued equally forcefully for the re-
moval of the disparity of rates applic-
able to the corporate sector and that
applicable to HUFs, individuals and
partners. I would like to inform the
House that the ratgs applicable to
different tax entities are not determin-
ed in an ad hoc fashion. They are
based on an analytical study of the
incidence of taxation with regard to
counter-balancing benefits which ac-
crue to the taxable entity. For exam-
ple, while it is a fact that the com-
bined incidence of income tax on a
registered firm and its partners is
higher than the tax that would have
been paid by the partners of the firm
on their respective shares of income if
they derived an equal income by se-
parately carrying on their profession
or business, this has to be carefully
counter-balanced by the special bene-
fits accruing from a partnership as a
form of business crganisation. In fact,
hon. members will recal’ that the need
for a levy of separate tax on register-
ed firms arose as inter aliz on the con-
sideration that many tax payers found
it easy to reduce the tax liability by
setting up firmg with relatives and
friends as partners. gome of whom
were merely benamidars,

Certain hon. members have, per-
haps for ideological reasons, been ra-
ther critica’ of the concessions that
have been given in gXxcise guties to
the private sect.r My colleague,
Shri Pranab Mukherjee has already
dealt with this in detail I must, how-
ever, say that T am in full agreement
with the views of Dr. V. K. R. V. Rao.
that the bal]l is now squarely in the
court of the private sector and that
they should proue eaual to the chal.
lenge posed t> them snd the confid-
ence reposed in them by the nation.
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The tentlency (b Lrittey swuy their
energies in a gluttonmiy mdod seeking
more and moare tax concessiong must
beé discoutdged. As I had suid during
the budgét debute, the private secter
ig on trial. 1 is for the private sec-
tor to prove iis worth by ## perform-
anee,

Carlain hon. members pleaded for
turther relief in respect of excise duty
on paper, iractors, certain agricultural
implements and bicygles. I have had
the matter examined but I em unable
to concede these requests since I find
that edequate concessions have already
been given in respect of most of these
commodities,

Several hon. members have made
some constructive suggestions to um-
prove the economy. 1 can assure them
that their suggestions will receive our
highest conzideration.

T am deeply grateful to hon mem-
bers for the apprecim'on they have
expressed in regard to the remarkable
progress which our, economy has re-
gistered in recent years. This is in-
deed a tribute to the inspiring and
dynamic leadership of the Prime Min-
ster. Economic progress is closely
inter-linked ang inter-woven with
progress in the political ang social
spheres of activity, The recent deve-
lopments in our relations with China
and Pakistan are of censiderable sig-
nificance to the future of our country.
On the social s#ide, Ilong-standing
wasteful and evil practices like dowry
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tutions have Betorpe cetizes uf

oo Tiduntetal sk
mtw Havw " Beboses  YRooes
where' wotk 13 worilip Governthent

offides haty nchibved a levél of witel.
nty nisver before rebched. Shorkiges
of seseritial commiditieg iy vow ohly
an utthapby Mmemory. We have sbout

godotms today. As you éR  Jnow,
phocuréiment is stiil going on at g4 ey
fust rate.

SHRI BIBHUTI MISHRA (Mokll-
harl): But the prices of agricultural
commodities have come dawn and the
prices of industrial goods have not
gone down provoriianately.

SHRY C. SUBRAMANIAM: 1 have
dealt with it in my budget speech, 1
agree that we should have a balanve
between agricultural prices and indus-
trial prices. Therelore, there is no
question of merely having an Agricul-
tural Prices Commission to fix the
price for the Fenefit of the urban con-
sumer For other essential commodi-
ties, particularly those required by the
rural population, we should have com-
modity councils or price commissions
so that the rural population gets the
benefits of lesser prices for their con-
sumption goods. This Dalance will
have to be brought out and this bal-
ance I do agree, does not exist today.

Power is no longer a constraint o
production. Industrial raw materisls
are avallable in abundant measure to
keap the wheels of industry moving
Harmonious industrial relations are
the order of the day. Ag was pointed
out, we have fertilisers also and there
is not shortage o2 fertiliser today.
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congideration for the transfer out.
side India of, or the imparting of
information cutside India in respect
of, any data, documentation, draw-
ing or specificatin relating to any
patent, invention, model, design,
secret formula or process or trade
mark or similar property, if such
mmcome is payable in pursuance of
an agreement made before the Ist
day of April, 1976 and the agree-
ment ijg apprcved by the Central
Government,

o4 & new ary of progress and social

it, therefors, Dbehoves
each one of us to do gur mite to con-
solidate the gaing of emergency, ensure
that the momentum generated is sus~
tained, if not strengthened, that the
qualitative change in all facets of na-
tional jife is préserved if not improv-
«d, and strive our atmost for the
speady attainment of our cherished
goals of a better standard of living for
our millions and better quality of life
especially in rural India.

Sir, I move, Explanation 1 For the purposes
. of the foregoing proviso, an agree-
MR. SPEAKER: The question 1s: ment made on or after the Ist dsy

“That the Bill to give effect to of April, 1976 shall be deemed to

the financial proposals of the Cen-
tral Government for the financial
year 1978-77, be taken into consi-
deration.”

The motion was qdopted.
MR. SPEAKER: Now, we take up

have been made before that aute
if the agreement is made in accor-
dance with proposals approved by
the Central Jovernment before
that date; =0, however, that, where
the recipient of the income by way
of royalty is a foreign compeny, the

agreement shail not be deemeg fo
have been made before that date
unless, before the axpiry of the time
allowed under sub.section (1) or
sub section (2) of section 139
(whether fixed orginally or on ex-
tension) for furnishing the return
of income for the assessment year
commencing on the 1st day of April,

The motion 1was alfopted. 1977, or theg assessment yeyar ml::‘s.
Clouses 2 and 3 were added to  the pect of which such income first Le-
Bil. comes chargeable to tax under this
Clause 4 (Amerdment >f section 9) Act, whichever assessment year 1§

later, the company exercise an op-
MR, SPEAKER: Naw, we take up

tion by furnishing a declaration in
clause 4 There are four Govern- writing to the Income-tax  Offxer
ment amendments.

(such option being final for that as-
Amendments® made: sessment year and fo~ every subse-
Page 17, lines 33 ang 36, omit

quent assessment year) that the
“or for the purposes of making

agreement may be regaided as an
agreement made before the 1st day
or earning any income from any
source in India®. (89).

of April, 1978 (90D).
Page 8, afier line 13, inserfe..

Page 8, ine 14, for “Explaration”,
substitute “Explgnation 2. (91)
“Provided that nothing contained
in this clause shall spply in relation

Page 9. line 23, for “ossembly or”,
Substitute “assembly, mining or™.
to so much of the income by way of 92).
royalty as conslsts of lump sum

*Moveg with the recommepdstion of the President, '

clause by eclsuse discussion. Since
there are no amendments to clauses
2 and 3, 1 will put them to the vote
of the House.

MR. SPEAKER: The questicn 1s:

“That claises 2 ang 3 stagq part
of the Bill”

(Shri C Subramaniam),
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ME. SPEAKER: The question is:

“That clause amended, gtand
part of the 8Ll bl

The motion was adopted,
Clause 4, as amended, was addeg to
the Bill,

Clause § (Amenment of Section 10)

MR, SPEAKER: Now, clause 5.
There is a motion for suspension of
Rule 80(i).

SHRI C. SUBRAMANIAM: I beg
to move:

“That this House do suspena
clause (i) of rule 80 of the Ruleg of
Procedure and Conduct of Business
in Lok Sabha in so far as it requires
that an amendment shall be within
the gcope of the Bill ang relevant to
the subject matter of the clause
to which it relates, in its application
to Government amendment No. 93
to the Finance Bill, 1976 and that
this amendment may be allowed to
be moved.” (109)

MR. SPEAKER:

“That this House do guspend
clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in so far as it requires
that an amendment shall be within
the scope of the Bill ang relevant
to the subject matter of the clause
to which it velates, in itg application
to Government amendment No, 93
to the Finance Bill, 1976 and that
this amendment may be gllowegd to
be moved.” (103)

The motion wes cdopied

The question is:

Amendment made:
Page 10, after line 29, insert—

“(¢) in clause (17), for the words
“gny Committee thereof,”, the words,
brackets and figures “any
Committee thereof or any al-
lowance received by a member of

4
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aither House of wader
the Members of ﬁm (Addi-
be mbmua.'.) cm"" " bl

\8hri C. Subramasiam)
MR. SPEAKER: The Question 1is:

“That clause 5, as amended
part of the Bill" - stand
The motion wns adopted,

Clause 8, as amended, was added to
the Bill, °

MR. SPEAKER: There are no
amendments to Clauses ¢ and 7. 1

put them to the vote of the House to-
gether.

The question is;

“That clauses 8 sng 7 stand part
of the Bill.” 1P

The motion was adapted,

Clauses 6 and 7 were addeq to the Bill.

MR. SPEAKER: Regarding clause
8, there is osna emendment in the
names of Mr. Somnath Chatterjee
and Mr. Dinen Bhattacharya, They
are not here. 'There is no amendment
to Clause 9. [ put clauses 8 and 9
together

The question is:

“That clauses 8 and 9 stand part
of the BilL”

The motion was adopted.
Clauses 8 and 9 were added to the
Bill.

Clause 16 (Insartion of new sections
44C and 4D)

*Moved with the recommendation of the President.
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MR. SPEAKER: Now Clause 10.

SHRI C, SUBRAMANIAM. I move
smendments Nos, 94, 95, 93 ang 97.

I beg to moves:

Page 19, lines 6 and 7, for “re-
ferred io in sub-section (2) of
section 32", substitute “referreq to
in thig section or in sub-section (2}
of section 32." (94)

Page 19, line 13, for “deduction”,
substitute “deductions”. (95)

Page 20, for line 36, substitute—

“gross amount of such royally
or fees as reduced by so much of
the gross amount of such royalty
as consists of lump cum consi-
deration for the transfer outside
India of, or the imparting of n-
formatjon outside India in respect
of, any data. documentation,
drawing or specifiration elating
to any patent, invention, medel,
design. secret formula or process
or trade mark cr similar pro-
perty;”. (98)

Page 21, gfter line 11, insert—

“(d) royalty received from ap
Indian -oncern in pursuance of
an agreement made by a foreign
company with the Indian con-
cern after the 31st day of March,
1976 ghall be deemed to have
been recsived in pursuance of an
agreement made hefore
the 1st day of Apnl, 1976 if such
agreement is deemed, for the
purposes of the proviso to clause
(vi) of sub-section (1) of section
9, to have been made before the
1st dayr ot April, 1976;". (87)

MR. SPEAKER: The question is:

Page 19, lines 6 and 7, for “refer-
red to in sub-section (2) of section
327, substitute “referred to in this
section or in sub-section (2) of sec-
tion 32°, (94)

Page 19, line 13, for “deduction’,
substitute “deductions”, (95)

n———

Page 20, for line 36, substituyte—

“gross gmount of such royalty
or fees as reduced by so much of
the gross amount of such royalty
ag consists of lump sum conside-
ration for the transfer outside
India of, or the imparting of in-
formation outside India in respect
of, any data, documentation, draw-
ing or specification relating to

any patent, invention, model,
design, secret formula or process
or trade mark or similar proper-
ty.”. (96)

Page 21, after hne 11, insert—

“(d) royalty received from an
Indian concern in pursuance of an
agreement made by a foreign
company with the Indian concern
after the 31st day of March, 1976
shall be deemed to have been
received in pursuance of an
agreement made before the 1st
day of April, 1976 if such agree-
ment is deemed, for the purposes
of the proviso to clause (vi) of
sub-section (1) of section 9, to
have heen made before the last
day of April, 1976" (97)

The motion was adopted
MR SPEAKER: The question is

“That clause 10, ag

amended,
stand part of tae BillL™

The motion was adopted.

Clause 10, as amended, was addeq to
the Bill

MR SPEAKER: There are no
amendments 1n regary to clauses 11

to 16 T put them together, The
question is:

“That clauses 1} to 16 stang part
of the Bill.”

The motion was ardnpted.

Clauses 11 to 16 were added to the
Bill,

Clause 17 (Amendment of section
80G).

*Moved with the recommendationof the President.
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MR. SFRAKER; Now slause 17,
Th": ;N ‘Wso ramenst  amendments,
Fher #1850 a motieg i
of 1ul ”u)'l tar suspension

SHRI €. SUBRAMANIAM;
fo move:

“That this Rouse do suspend
clsuse (i) of rule 8 of the !ﬁles
of Procedure snq Conduet of Busi-
negg in Lok Sebha iy so far as it
requirey that an amendment shall
be within the scope of the Bil} and
relevant to the subject matter of
the clause (o which it relates, in
its appliestion t Government
amendment No. 98 Yo the Finance
Bill, 1976 and that this amendment
mz)bb allowed to be moved”

MR. SPEAKER; The question is:

“That this House do suspend
clause (i) of rule 80 of ‘he Rules of
Procedure and Conduct of Business
in Lok 8abhg in go far a3 it re.
quireg that an amendment shall be
within the scope of the Bill and
relevant to the subject matter of
the clause to which it relates, 1n its
application to Government amend-
ment No. 98 to the Finance Bill,
1978 ang that this amendment may
be alloweg to be moved.” (110)

1 beg

The motion was adopted.

MR. SPEAKER: Now the Minister.
SHRI C. SUBRAMANIAM: I beg
10 move®:

Page 22, for Lines 26 to 33, substi-

‘(a) for sub-section (1), the
following sub-section shall be
substituted with effect from the
1st day of April, 1877, namely:—

“(1) In computing the total in-
come of an assessee, there shall
be deducted, in accordance with
and subject to the provisions of
thig section—

() | 2 cnse whers the af-
gregate of ihe sunm spectfied in

I
! L
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sum speciiog ln sab-olpuse (Vi)
of gliuse (a) thareds, an amonat
aquat 't the witole of such sum
plus fitty per comt, vf the ba-
lance of such apgregate; and

() in an; other cass, &n
amount aqual fo fifty per ¢ent,
of the nggregste of the sums
specified in sub-gection (2).";

(b) in clause (a) of subeseca
tion (2), with elfect trom the lst
day of Aprll, 1677, ~—

1) in syb-elquse (v), for the
words “for any charitable pur-
pose;”, the words “fur any
chavitable purpose other tham
the purpose of promoting
family plahning; or” shall be
substituted;

(ii) sfter sub-clause (v), the
following sub-clauses shall be
ingerted, namely —

“(vi) any authority referred
to in clause (20A) of section
10; or

(vi1) the Governrmaent to uny
such local authority, institution
or association az may be ap-
proved n this behalf by the
Central Government, to be uti-
lised for the purpose oi promo-
ting family planning,”), (98)

Page 22 hine 34, for “(b)", subs-
titute “(c)" (99)

Page 22, for line 36, substitute—

‘ang figures “sub-clauses (iv),
(v), (vi) ang (vii)” shall be'
100)

Page 23, line 1, for “(c)", substi-
tute “(d)". (101)

MR, SPEARKER- The guestion is:

Page 32, for lines 25 to 33, sub-
stitute

(a) for gub-wection (1), the
fllowing sob-ssttion shell be
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substituted with efiect from the
st doy of Aprll, 1077, pamely: —

“{1) In computing the total in.
come of an a¥sessee, thére shall
e deducted, in accordance with
antk  suliject to the provisions of
this section,—

{i) in a case where the ag-
gregate of the sums specified
in gub-section (2) inciudes any
sum specified in sub.clause
(vil) of clause (a) thereof, an
amount equal 12 the whole of
such sum plus fifty per cent. of
the balance of such aggregate;
and

(i) in sny other case, an
smount equal to fifty per cent.
of the aggregate of the sums
specified in sub-section (2).”;
(b) in clause (a) of sub-sec-

tion (2), witn effect from the 1st
day of April, 1977,

(i) in sub-clause (v), for

the words “for any charitable

", the wordg “for any
charitable purpose other than
the purpose of promoting fomi-

ly planning; or” shall be subs-
tituted;

(§i) after sub-clause (v), the
following sub-clauses shall be
inserted, namely:—

“(vi) any authority referred
to in clause (20A) of section
10; or

(vii) the Goverpment or to
any such local acthority, insti-
tution or association as may be
approved in thig behalf by the
Central Government, to be
utilised for the purpose of pro-
moting family planning;”;. (98)

Page 22, line 34, for “(b)”, subs-
titute “(e)". (89)

Page 22, for line 35, substiltctenn

sand figures “sub.clauses liv)’.
(v), (vi) snd (wt)” shall be'.
(100)

roonwn Ny 0%
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Page 23, line 1, for “(c)", substi-
tute “(d)”. (101)

MR. SPEAKER: The question is:

Page 22, for lines 26 to 33, substi.
tute—

‘(a) for sub-section (1), the follow-
ing sub-section shall be substituied
with effect from the 1st day of April,
1977, namely:—

“(1) In computing the total in~
come of an assessee, there ghall be
deducted, in accordance with and
subject to the provisions of this
mﬁon,——

(i) 1 a case where the aggregate
of the sumg specifieq in sub-
section (2) includes any sum
specified in sub-clause (vii)
of clause (a) thereof, an
amount equal to the whole of
such sum plus fifty per cent
of the balance of such aggre-~
gate; and

(i) in any other case, an
amount equal to fifty per cent
of the aggregate of the sums
specified in sub-section (2).”;

(b) in clause (2) of sub-section
(2), with effect from the 1st day of
April, 1877, — v

(1) in  sub-~clause (v), for the
wordg “for any charitable purpose;”
the words “for any charitable pur-
pose other than the purpose of
promoting family planning; or*
shal] be substituted;

(ii) after sub-clause (v). the
following sub-clauses shall be in-
serted, namely:-—

“(vi) any authority referred to in
clause (20A) of section 10. or

(vii) the Government or to any
such local authority, institu-
tion or association as may be
approved in this behalf by
the Central Government, to
be utilised for the purpose of
promoting family planning;™;".
(98)

Page 22, line 34 for “(0Y", substr-
tute “(c)”. (99)

[er——

s)Moved with the recommendation of the President.
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[Mr, Bpeakery
Page 32, for ling 30, wubstitute—
‘and figures “sub.clauises (iv),
(v), (vi) and (vii)” shall be’, (100)
Page 28, ling 1, for “ic)", substitute
“d)". (181)
Tha motion was adopted,
MR. SPEAKER: The gquestion is:
“That clause 17, as amended,
stand part of the BIL”

The motion was adopted.
Clause 17, ag amended, wes added to
the Bill,

Olause 18 (Amendment of section
80M).

MR. SPEAKEF.: Now, there is a
g‘rvemmient amendment for clause

Amendment* made:
Page 23, for hines 26 t> 29, substi-
tutee—

“specified 1n 1tems 2 ang 3, item
4 (excluding alloy, malleable and
S. G. iron castings), items 7 to
15 (both inclusive), items 17 and
18, item 23 (excluding refracto-

ries) ang items 24, 26, 27 and 28
in the list 1n the Ninth Sche-

dule”. (102)
(SHRI C Subramaniam)
MR SPEAKEPR: The question 18
“That clause 18, as amended,
stand part of the Bill.”
The motion was adopted

Clause 18, as amended, was added to
the Bl

MR. SPEAKER, There s no
amendment to clause 19 The ques-
tion is:

“Thet clause 19 stand par* of the

B

The motion was adopted.

Clause 19 was added to the Bill,

Clause 20 (Insertion of new sec-
tions 1154 and 115B).

O b 6

MR. BPEAKER: There ape govers-

tion (2), where”, (143)
Page 23 offer line 9, inperte
“{2) Nathing containeg

section (1) nal epply tn Fele-
tion to any incoms by way of
royaity received by & foreign
company from an Indian eoncern
in pursyance of an agreement
made by 1t with the Indian con-
cern after the 31st day of March,
1878 it guch sgreement is deerned,
for the purpozes of the groviso to
clause (vi) of sub-section (1) of
section 9, to have been made be.-
fore the 1sy day of April, 1976;
and the provisiong of the annua)
Fmance Act for calculating,
charging, deducting or computing
income-tax shall apply in rela-
tion to such income as if such
mcome had been receiveg in pur-
suance of an agreement made be-
fore the 1st day of April, 1078".
(104)

(Shri C. Svbragmaniam)

MR SPEAKER: The question is:
“That clause 20, as amended,
stang part of the Bill”
The motion was adopted,

Clause 20 was added to the Bill.

MR. SPEAKER, There are no
amendméents to clauses 21 to 24, 1T
put them to the vote of the House.
The question is:

“That clauses 21 to 24 stand part
of the BIilL”

The motion was adopted,
Clauses 21 to 24 were addeq to the
Bill,

Clause 25 (Amendment of Ninth
Schedule).

o

#Moved with the recommendation of the President.

~
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Amendmaent* mads:
Page 20, for lines 31 to 33, substi-
tutg—

‘Amendment of Ninth Schedule.
25, In the Ninth Schedule to the
Income-tax Act,—

(a) for item 4, the following
item shall be substituted, name-

“4, Steel castings ang forgings
ang alloy, mglleable and §. G.
iron castings.’;

(b) after item 24 anq before the
Explanation, the following items
shall be inserted, namely:—', (105)
(Shri C. Subramaniam)
MR. FPEAKER: The question 1s°
“That clsuse 25, a8 amended,
stand part of the Bill”

The motion vas edopted,

Clause 25, as omended, was added
to the Bill.

Clause 28 was addeq to the Bill.

Clause 27 (Amendinent of Act 27
of 1857)

SHRI DINEN BHATTACHARYA:
1 beg to move:*
Page 33, hine 25—
for “§" substitute “3" (2)
Page 33, hne 28—
for “1§” substitute -2 (3)
Page 33, line 32—
for “2" substitute “3” %)
Page 33, line 36—
Jor “24” substitute “s” (5)
Page 34—
Omat lines ¢ to 6 (8)
Page 34,

Omit lines 24 tu 26 (7)
SHRI RAMAVATAR SHASTRI: 1}
beg to move*;

Page 33, line 25—

for “4? substitute “1” (28)
Page 33, hne 98,—

for *1§” substitute “2§" (29)
Page 33, lLine 32,—

for “27 gubstitute “3}" (30)
P.‘Q Ss, line 36""""

for “2§” subgtitute “g" (31)
Page 38, line 26, —

L]
for “Rs. 2,500 plus 14 per cent”
substitute “Ha, 5000 pluy 3 per
cent.” (53)
Page 33, line 32,—
for “Ra. 10,000 plu; 2 per cent.”
substitute—
“Hs. 20,000 plus 1 per cent”
(54)
Page 33, lne 36—~
for “Rs. 20,000 plus 2} per cent.”
substitute “Rs, 40,000 plug §
per cent.” (55)
Page 34, line 3,--
for “Rs 1,00,000 subsctvie “Rs,
50,000 (56)
Pagz 34, line .1,—
for “1} per cent”™ subsiitute
“3 per ceant.” (57)
Page 34, line 14—
for “Rs. 7,500 plus 2 per cent.”
substitute “Rs. 15000 plus 4
per cent.” (58)
Page 34, Lne 18—
for “Rs 17.500 plus 24 per cent.”
substitute—
“Rs, 85000 plus 5 per cent”
(59)
Page 34, lin~ 23—~
for “Rs 1,00,000”, substitute “Rs.
50,000" (60)
SHRI C SUBRAMANIAM: 1 beg
to move**
Page 32, in line 28, for “shall”
substitute “may, ot ihe option of
the assessee,”. (106)

st Twware wreRt ()
weger oY, §or 33 YT 34 ® Al A0
Sa % a1y v 0k &, w2l gk &k
doiver § 1 wORIT W7 AW 99 WX
FT sy & o v ot }, @ A
& = ¥ wife g% g AT FETT T
gmr%q Wm‘{ﬁﬂ%m@'
for & = mroehy Py e for @y Py
R e SR
A & ¥ ¥fwa gare g @ & s
&ﬁﬁma?:m%mm“
wrey & arreosw A & owilE ¥
3% 97 %1 700 A ¥ wL A FOAR
forriy 2w & ety Y 1§ W

*Moved with the recommendation of the President.
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w4l Wy suvrey % fewnd & wlt
wornr argy | weled @ oaw oW
swFr ¥ o g g¥ gvedy gerfer o
wqrer ¥ wqrar %< warky wifgh mfs
3wk e dar %< 7 gr @, Fvawr
¥ e % & Wl o 97 Wy
0% & oot ¥ wnd o wnfuy X
oy T & af ¥ ag o g
firogr €q arar #t vt & fs qm=
qE Y I% WD g dwm W
wATAT WATEY ¥, AV WAT ILRET
¥ w OF gL vy faqr Ik afs
8¢ g ¥ §9 dar farw Wi goerdY
TR A W% |

fir 2% gy § o wgr 5 W
¥ wqTer /1T 10 Wrw &0 A€ § agy,
W ww qmh o wrfor W &
25 00 BTAT WY IA ¥ warar 83 wlawa
¥ o %) A iw g ¢ T
2,5 00 7% %1 5,000 %94 F< Faay it
w1 ¥ afawa w7 187 & A7 gfawa
&< faar wy onfw o - oo s e &
Tq W& FOY q% s gl § FAN
T Sarar daw ¥ @@ AT IEhT-gent
vz famre & Tt ¥ oo @@, Forady 3w
T T g

W A F NG TEN AW qrar A
owg e werfer TE§ ae e gy g
94 AT & Afad wT A 07w ww
wrug W owgwr & e oaz
W wx sfem aft g dn
wfgd 1 gy TR Tamy T q¢
g ste g€ e ward o ara o &
¥ AT g gy £ T xaat e
e WX giw qviE wc foar wrr
W a0y & g duy o ww & Pk gy
o qar g swlod wyr & wfr o
ot $ur & A )

i g a0 % Wi

“44 in weadibtax sbiell B payuble
where the net wealth doee not px-
teed Re. 1,00,000
LAY ¥ e ower wrgd € + gwi
wyr § fr qw wre ¥y Yo o 921 BT
TR gare W fear amr wifgy

et a0y ¥ qrew wre, yivw dic e
Yumy e &

“() the wealth-tax payable

shall, in no case, exceed 5 per cent of
the amount by which the net wealth
exceeds Rs. 1,00,000."

AT gr g S wrgd € 1 i ol
£ dtar wmy o weew AL § o
g ¥ AW 24, 75 WK 26 ¥ WY
gat axg O qrx wy o€, xew o)
gw wrgd § s ger fgar ol

i 7y geifer s & qryfme 3
guwT § 1 & smor wwar g fr el
wEET §ABT A wT /| fqd
U B WX IHTT AT 997 g
gwfer qfy g€ & 9k surar § vurar
GqT ¥ FT gAHT IF IV w1 Tearew wrat
¥, T g5 &7 qwr ¥ wA™A0 WelEy )
wa fr gart a8 & =Y §, qEQ
qx $%g wAT wT W Gar Har agd §
agr geT ag @ wfgh fn faar
QU FqTET 3AT FAT §, A AT I GHT
8, weafer oy &, 97 9 savey dew A
qomrar e mos aff qrar § 9w ™
ufas ¥ wias s wrar wiighy wic
Ot €1 gz W wfgh 1+ W S B
famfa® g7 wix & ave w4 |
SHRI N, K, P. SALVE: S8ir, in
view of the atsurance of the Finance
Minister that he will exanine the posis
tion afresh of all the Draposals in

respect of outstanding bills, § do not
niove ihe amendments,
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 BEHRY ¢, BUBBAMANIAM; § am not
ahlp to seoept any of the amendments
moved by Shri Ram Avier Shastri.

T MR SHEAKER: ¥lst I put amend-
taetit Wos, 2 to 7 moved by Shri Dinen
ttacharyye to the vote of the

Amendments Nos. 2 1o 7
and gnegotived,

MR, BPEAKER: Then. I put amend-
tnenj Nos. 28 to 31 and 53 to 60 moved
by 8hri Rem Avtar Shastri to the vote
of the House.

Amendments Nos. 28 to 31 and 53 to 60
were put and negatived.

MR. SPEAKER: Now, I put the
Government gmendment No. 108 to the
vode of the House.

The question 1s:

Page 32. in line 26, for “shall”,

substitute “may, at the option of the
assessee,”,

were put

The motion was adopted.

MR. SPEAKER: The question is:

“That Clause 27, as amended.
stand part of the Bill.”

The motion was adopted.

Clause 27, as amended, was gdded 10
the Bill.

Clauses 28 to 31 were added to the Bill.

- Clause 32 (Auxiliary duties of Cus-

toms)
Amendment made:
Page 38—
after line 7, inseri—

“Provided that on and from the
date on which the Customs Tarift
Act, 1975 (51 of 1975) comes into
force, this sub-section shall have
effect cubjoct to the modification
that for the words “First Schedule
to the Tariff Act”, the words and
figures “First Schedule to the
Customs Tariff Act, 1875" (51 of
1975); shall be substituted. (88).

(Shri C, Subramaniam;

MR, SPEAKFER: Thé question is:
“That clause 32, as amended, stand:
part of the BilL”

The motion was adopted.

Clause 32, as amended, was added to
the Bill.

Clauses 83 to 43 were added to the Bill.
First Schedule

SHRI DINEN BHATTACHARYYA:
I beg to movek;

Page 55, line 30—

for “8,000” substitute
(8)
Page 55, line 32,—

for “8,000” substitute *“10,300" (9)
Pﬂ‘e 551 linﬁ 83.—

for “8,000” substitute “10,000” (10)
Page 36, line 13~

Jor “60” substitute 65", (11)

10,000

DR, RANEN SEN: I beg {o move¥:
3age 45, line 15—
for “Rs, 8,000"  substitute

Rs, 12,000” (81)
Page 45, line 16—

for “17 per cent” substilute “3
per cent.” (62)

Page 45, lne 17—

for “Rs, 8,000" substitute “Rs.
12,000 (63)
Page 45, hine 18,—

for “Rs. 8,000 substitute “Hs

12,000 (64)
Page 45, line 19,—

for “Hs. 1,180 plus 20 per cent,'
substitute—

“Rs. 390 plus 9 per cent.” (85)
Page 45, hne 22,—

for “Rs. 2,190 plus 30 per cent
substitute—

“Rs, 1,190 plus 20 per cent.” (86)
Page 45, line 31—

for “60 per cent.” substitute ' 65
per cent.” (67)
Page 45, line 34—

for “70 per cent” substitute “7B
per cent.” (68)

- ———p———

#Moved with the recommendation of the President,



63  Finanee Bill, 1978

[Dr. Raven Senj

Page 46, line 13.—
for “Rs. 8000 subatitute “Rs.
12,000" (69)
Page 46, line 14—
for #20 per cent” substitute “5
per cent.” (70)
Page 46, line 16—
for “Rs. 8,000”
12,000" (71)
Page 46, line 17,—
for “Rs, 1,400 plus 30 per cent”
substitute—

“Rs. 300 plus 10 per cent” (72)

SHRI DINEN BHATTACHARYYA:
The exemption limit has been fixed
at Rs. 8,000/-. My amendment is
that, in place of Rs, 8,000/- it should
be Rg, 10,000/-. This is because the
Government, hag amended the cate-
gorisation of workers so far as wages
are concerned. Previously, a man
drawing up 1o Rs, 500 was being treat-
ed ag a workman but now this has
been raised to Rs. 1,000/-. So, in that
context, this limit of Rs. 8,000 has no
meaning; it must be Rs. 10,000/-. Actu-
ally, what is the value of Rs. 10.000/~
nowadays? When I came to the Ick
Sabha for the first time (at that time
MTr. Salve was not there) the limit wag
Rs. 3,500/-. But, today. even if 1 get
Rs. 8,000 the value does not come to
Rs, 3,500/. So I plead with the Minis.
ter to kindly consider this and
raise the limit from Rs, 8,000/~
Rs, 10,000/- so that the poorer sirata
of workers and employees may he re.
Heved to some extent.

substitute “Rs.

The other amendmenis are only con-
sequential,

DR. RANEN SEN: My amendment

is that, instead of Rs. 8,000/~ as the
exemption limit, it should be Rs.
12,000/-. There has been amendment
of the Industria] Disputes Act by which
the definition of a workman hag been
changed fo apply to people who are
drawing up to Rs, 750/- per month—
which comes to above Rs, 8,000/ So,

MAY 17, 1078
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these workers will be invélved in this
scale of income-tax, Secondly, there
hag recentfly been a change in the
Employees State Insurance Scheme, An
amending Bill was passed here by
which even workers geiting Rs. 1,000/
per month have been included in
the Employees Stale Insurance Act

By an amendment, very recently, it
has been done. I plead that, instead
of Rs, 8,000, it should be Rs, 12,000, be-
cause of these two amending Acts that
have been passed by this House—one,
very recently,

In the scheme of rates of incomew
tax, I find that people in the higher
slabs have got more concessions than
the people in the slab above Rs, 8,000.
This is not proper keeping in view
the sense of natural justice. There-
fore, we had made some calculations,
and I have moved the amendments
accordingly.

-
SHRI C. SUBRAMANIAM: I am

sorry I am unable to accept these
amendments As a matter of fact,
these were mentioned durning the

general debate, and I have answered
why it is not possible at this stage.
Perhaps, in the next Budget, these may
be taken into consideration.

MR SPEAKER: I shall now put
Amendments Nos. 8, 9, 10 and 11,
moved by Shri Dinen Bhattacharyya,
tu the vote of the House.

Amendments Nos. 8 to 11 were put and
negatived

MR. SPEAKER: 1 shall now put
Amendments Nos, 61 to 72, moved by
Dr. Ranen Sen, to ihe vote of the
House.

Amendments Nos. 81 to 72 were put
and negatived,
MR. SPEAKER: The question is:

“That the First Schedule stand part
of the Bill"

The motion was adopted,

The First Schedule was added to the
Bill.

The Second and Third Schedules were
added to the Bill,
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' Poureh Schedule
SHET DENEN BEATTACHARYYA:
I bag to move¥:

m 73. m 817‘""" ’

for “twenty-five” substitute “ten”
(o5}
Page 73, line 34—

for “Thirty” substitute “Fifteen”
(et)]

Page 74, line 17~

for “Three” substifute “Two” (14)
Page 74, line 21,—

for “Three” substitute “One” (15)

SHRI RAMAVATAR SHASTRI: 1
beg to move®:

Page 73, line 31,—
for “Twenty-five” gubstitute “Fif-
teen” (38)

Page 73, line 34,—
for “Thirty” substitute “Twenty”
@n

Page 74, line 21,—

for “Three” substitute “one and a

half” (39)

SHRI DINEN BHATTACHARYYA:
My amendments are very simple.
Amendments Nos, 12 and 13 are on
page 73. Here in the Bill it is men.
tioned “Uncoated and coated printing
and writing paper (other than poster
paper) — Twenty-five per cent od
valorem” and for the next one, it is
thirty per cent ad valorem. In the
place of “twenty-five” and “thirty”
I have suggested “ten” and “Afteen”
respectively because it is the common
pecple who are using these papers and
paper board; therefore, my Amend-
ments Nos. 12 and 13 arve for reducing
the ad valorem guty to “ten” and
“fifteen” per cent.

My Amendment No, 14 is on page

. T4, line 17. Here in the Bil it is
| mentioned :

v“cmt-b@,i \ B, that
is o say, tabrics ﬁ:nm aver.
age count of yarn is 178 or more

is lesh than 260~Three per cent
ad

valorem”

bt

My amendment is that, instead of
three per cent, it mudt be two per cent,
It will give some relief fo the consu-
merg who are mostly poor, who belong
to low and middle income groups.

My Amendment No. 15 is on page
74, Hine 21. In the Bill it ix mentioned:

“Cotlon fabrics, coarse—that is
to say, fabrics in which the average
count of yarn ig less than 178—
Three per cent ad valorem”

Here my amendment is that, instead
of three per cent, it should be one per
cent, because, thiz coarse cloth is
used by the common people.

So, some concession must be given
in thig case and instead of three pet-
cent, the excise duty should be made
two per cent. Aaother amendment that
I have moved is of the same nature.
In line 21, I have moved that instead
of there per cent, the excise duty
should be changed to {wo per cent.
This ig because the rate of duty that
has been proposeq in the Bill will go
to increase the burden on the common
people. I have suggested this to reduce
that burden. These ate very import-
ant matters and the Government al-
ways professes that they will look
after the condition of the poor and the
poverty-striken people, but here
the way the excise duty is proposed
to be levied, it is seen that in the case
of the affluent section of people, the
charge would be less in proportion to
that charged from the poor and the
common people. If the Government is
true to their profession, they must see
the justification in my amendments
and accept t}:ese.

#Moved with the recommendation of the President. o
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SIIT EF F AT § T I3 qh, 9§ A
¥ azfaaa foor, vr2a fadr

SHRI C. SUBRAMANIAM: I am
sorry. I am unable to accept these
@mendments. As a matter of fact, we
have considered the question of paper
and we grave some concession about
which notification has already been
issued. Even with regard to the pro-
cessed fabrics produced by power-
looms, we wanted to give some con-
cessions and that has also been done
by notification. I am sorry. I am un-
able to accept any of these amend-
ments.

MR. SPEAKER: I will now put
amendments Nos. 12 fo 15 moved by
Shri Dinen Bhattacharyya to vote.

"Amendments Nos. 12 to 15 were puf
/ and negatived,

MR, SPEAKER: I will now put the
amendments of Shri Ramavatar Shas-
tri to vote.

"Amendments Nos. 36, 37 and 39 were
put and negatived,

MR. SPEAKER: The quesiion is:

“That the Fourth. Schedule stand
part of the Bill.”,

The motion was adopted,

The Fourth Schedule was gdded to the
Bill.

The Fifth Schedule was addedq io the
Bill,

Sixth Schedule

SHRI DINEN BHATTACHARYYA:
T beg to move¥*:

Page 177, line 13,—

for “Twenty” substitute “Ten” (16)

Page 77, lines 14 and 15—

for “rupees three and
five” substitute
seventy-five” (17)

seventy-
“rupee one and

*Movigj with the recommendation of the President
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Page 77, lines 29 and 21—~
for “Rupees three and seventy-

five” substitute “Rupee one and
fty" O
Pm 77, ﬁm 29.*-

for “Twenty" substitute “Ten"
1)

m 77. line 319—‘
for “seven” substitute “three” (20)
Page 18, line 2,—

for “thirty” substitute “fifleen”
(¢3)] )

P“Q 78, line 8,—

for “Twenty"” 3ubstitute “Ten”
(22)

Page 78, line 22,—

for “thirty” substitute *fifteen”
(23)
Page 78, line 27—

for “Twenty” substitute “ten”
4,

Page 78, line 31,—
for “seven" substitite “three” (25)

Page 79, line 3,—

for “Sixty” substitute “Thiriy”
(26)

Page 79, ine 5—

for "seven™ substitute ‘“three"
@n

SHRI RAMAVATAR SHASTRI: I
beg to moves:

Page 71, line 13,—

Jor “Twentiy"” substitute “Twelve”
(40)

Page 17, lineg 15 nnd 16,—

Jor “three and seventy-five pajse”
substitute “two” (41)

Page 71, lines 20 and 21,~
for “three and seventy-Rve paise”

substitute “two” (42)
Page 77, line 29,—
for “Twenty” substitute—

“Twelve” (43)
Page 77, lines 31 and 32,—

for “seven and fifty paise” substi-
tute “four” (44)

Page 78, line 2,—

for “thirty” substitute “twenty”
(45)

Page 78, line 6,—

for “Twenty” substitute “Twelve”
(46)

Page 78, line 22,—

for “thirty” substitute “twenty”
“4n

Page 78, line 27,—

for “Twenly” substitute *Twelve™
(48)

Page 78, lines 31 and 32—

for “seven and fifty paise”
substitute—

“four” (49)
Page 79, line 3,—

for “Sixty” substitute “Forty” (50)
Page 79, lines 5 and 6.—

for “seven and fifty paise”
Substitute—

“four” (51)

*Moved with the recommendation of the President,
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?‘“”vmu“”f‘

for “Twenty per cent, s valorem
or rupees three and seveniy.five
palse per lire of the strength of
London proof spirit, whichever s
m‘n

substitute

“Nil.™ (82)
DR. RANEN SEN, I beg fo move*:
Page 77, lines 13 to 16,—

Jor “Twenty per cent. ad valorem
or rupees three and seventy.five
paise”

substitute—

“One per cent gd valorem or thir
ty-five paise” (73)

Page 77, lines 20 and 21,~

for “Rupees three and seventy-
five paise”

substitute “Thirty.seven paise” (74)
Page 77, ines 29 to 32—

for “T'wenty per cent ad valorem
or rupees seven and fifty paise"

substitute “One per cent ad valorem
or thirty-five paise” (75)

Page 78, lme 2,—
thirty™
“Rupeeg two” (76)
Page 78, lme 6,—
for “Twenty” gubsiiture “two” (77)
Page 78, line 17—~

for “Rupee one” substitute “Five

for ‘“Rupeeg substitute

paise” (78)
Page 78, line 22,—
for ‘“Rupees thirty” subsitule

“MAY 1, 10 Fuwincs MR, WSS s

“Rupees thawe™ {7
Page 78, Mne 1%,

for “Twenty™ substitate “Qne”
(80)

Page 78, Iines 81 and 32—

for “Rupees seven and Uity paide”
substitute “Teu palse” (81)

13.0¢ hrs.

SHRI DINEN BHATTACHARYYA:
Iwould request the Minister to conmder
that for medical preparationg a cerain
amount of alcohol iz necessary on
which he has raised the duty which
will seriously affect the people who
come from the middle strata and the
lower strata There, I have suggested
that at least he must be consmiderate
enough to reduce the rates and there
is nothing much to speak on it. It
has to be realised by the Finance
Minister that it will ultimately affect
the ordinary people of our country
and 1f these rates are reduced, the
benefit will go to the common people
and considering all these aspects, I
think he will kindly accept my amend-
ments, specially in regard to those
items where alcchol will be required.
Even for homoeopathic medicines you
will find that he has levied an excise
duty which 1s exorbitant and it must
be reduced as suggested by me.

With these words I move my amend-
ments and request the Finance Mimster
to kindly consider this and accept
them

DR RANEN SEN: Regarding the
amendments in my name, Nos 78 to
81, I want to make a few points In
my speech on~fhe Finance Bill I hed
said that this enhanceément of Central
excise duty on the patent drugs wilt
completely ruin the common people

Let ug examine what is the position
in regard to the duty on drugs. The
customs duty on drugs covered by
GATT like ampicilin, etc, has been.

*Moved with the recommendation of the President,
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raised from 20 to 60 per cent. At the
prevailing rate of 7.5 per cent excise
duty the total realisation is Rs. 27
crores. Now, the additional duty, the
hon. Minister has said, will yield
Rs. 18 crores. So, it comes to Rs. 45
crores. Then, over and above that,
there is a customs duty of 75 per cent
on synthetic drugs and penultimate
raw materials. The average duty is
around 60 per cent and the total im-
ports are Rs. 45 crores and on that
there is the duty of 65 per cent. That
means that it comes {o Rs. 29 crores.
Then if you add it to the earlier
Rs. 45 crores the total comes to Rs. 74
crores. It means that quite a large
amount of money is being realised
from medicines on different accounts.

Now, the Government of India and
the Chemical Fertiliser Ministry go on
saying and the Government go on
repeating, the Health Ministry goes on
repeating, that the prices of drugs
should be decreased. Now, firstly, the
prices of all the inputs of the drugs
are rising.

Alcornl and glycerine are common
and very essenfial ingredients of
medicine. Their prices are rising. The
taxes are rising, but it is expected by
the Government that the common man

will get medicines at cheaper rates.

This is a utopean idea. This is just
to bluff the people that the Govern-
ment of India is making a claim that
the prices of the drugs will be lowered
with the efforts of the Government. I
say, it is impossible. Government has
no control on thHe inputs and raw
materials. Therefore, the prices are
rising. 90 per cent of the medicines
are patent drugs. Had it been an

international patent medicine, I could
have understood that.

Then I come to p’a‘gen’c and pro-
prietory medicines having some .alcoh.ol
content. The prices of all tonics will
rise because Waterbury Compour'ld.
Metatone and such other tonics whx?h
are prescribed by the doctors contain
alcohol. So far as the drugs are con-
cerned, these are taken by the rich
and the poor as well.” When a doctor
prescribes it, the poor man’s son has

74

also to use it. If he doeg not get it
because of high price he dies. It is
inhuman as the prices of all the tonics
will immediately go up.

Secondlly, here it is said—

“Medicinal preparations containing
self-generated alcohol which are not
capable of being consumed as
ordinary beverages”.

Fine distinctions have been made and,
therefore, the duties have been in-
creased. It is a well known fact that
Mrita Sanjeevni Sudha and Drakha-
shavs contain alcohol. All these
ayurvedic tonics used by the people
are prepared by the vaids. Since there

ig alcohol content in them, the prices
will go up.

In homoeopathic medicines too, the
main ingredient is alcohol. I do not
know much of homoeopathy, but this
is what I have been told.

By taking a blanket decision, the
Government is going to increase the
prices of homoeopathic,

allopathic,
Unani and ayurvedic drugs.

Under it, 90 per cent of the drugs
have been covered and only 10 per
cent i.e.,, Vaccines and Sera will be left
or exempted. It is inhuman and
immoral opn the part of the Govern-

ment to raise the prices of the drugs.
These should be fowered.

MR. SPEAKER: The Minister may
reply.

SHRI VASANT SATHE (Akola):
Before the Minister speaks. I may be
allowed to speak, as I have not spoken.
I think, it is the third reading.

MR. SPEAKER: It is not the third
reading. You may speak later on.

SHRI C. SUBRAMANIAM: We
have taken into consideration the
various aspects that the hon., members
have mentioned. They would find that
this is only on ‘patent or proprietory
medicines’. If it is on the pharmaco-
pocial basis, then it does not come
at all. That is what we want to
see. On the basis of patent and
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proprietory medicines, the same
medicines whick could be obtained at
a lower price, because of these brand
names they are able to get higher
price. That is why they should be
ashed to pay high taxés. It is on that
bagis that it has been put.

As far ag the other medicinal pre-
parations (where alcohol contentg are
there) are concerned, this subject has
reference to the taxation done for the
States. Because these things should
not be used with other ordinry things,
und that is Why Wwe have increased
this tax. There is therefore absolutely
no case for accepling these amend-
ments. As far as the poor people are
concerned, they are not going to be
aftected at all by this.

MR, SPEAKER: I will now put
amendments’ Nos. 16 to 27 moved by
Shri Dinen Bhattacharyya, to the vote
of the House.

Amendments Nos. 18 to 27 were put
and negatived.

MR. SPEAKER: I will now put
amendments Nos 40 to 51 moved by
Shri Ramavatar Shastri to the vote of
the House.

Amendments Nos. 40 to 51 were put
and negafived.

MR. SPEAKER: There are amend-
ments Nos. 73 to 81 moved by Dr.
Ranen Sen und amendment No. 82,
moved by Shri Ramavatar Shastri.
May I put all of them together to
vote?

DR. RANEN SEN: Sir, please pit
amendment No. 78 separately to vote.

MR. SPEAKER; All right. I wili
do s0. I will now puf the yest of the
amendments to vote. I am now
putting amendments Ros. 74 to 81
moved by Dr. Ranen Sep and amend-
ment No, 82 moved by Shri Ramavatar
Shastri to the vote of the House.

Amendments Nos, 74 to 81 angd 83 were
¢ gad appetived.

1

MAY 17, fo%e Pihancy Bill, W18 96

MR, SPEAKER: The guestion ia:
Paﬁeﬂ,l!nlluto“p
for “Twenty per cent dd veloremy

or rupées three und seventy-Aive
paise”

substitute

“One per cent ad wvalorem or
thirty-five paise” (78)

The Lok Sabhig divided.

Division No, 5] [1816 Buw,

AYES

Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jegadish
Chandrappan, Shri C, K,
Goswami, Shrimati Bibha Ghosh
Gupta, Shri Indrajit

Pandey, Shri Sarjoo

Roy, Dr. Saradish

Sen, Dr Ranen

Shastri, Shri Ramavatar

Yadav, Shri G. P.

NOES

Achal Singh, Shri

Agrawal, Shri Shrikrishna
Ahirwar, Shn Nathu Ram
Ambesh, Shri

Arvind Netam, Shri

Aziz Imam, Shri

Besra, Shn: S. C.

Bhagat, Shri H. X. L.

Bhatia, Shri Raghunandan Lal
Bhuvarahan, Shri G.

Bist, Shri Natendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh-Kotah, Shri
Chandrakar, Shri Chandulal
Chandrike Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Chaven, Shiimati Premalabai
Chavan, Shri Yeshwantrao

Chikkalingaigh, Sbri X.
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Dage, Bt M. C.

Dalbir Singh, Shri
Damani, Shri S. R.
Darbara Singh, ghri

Das, Shri Dharnidhar
Daschowdhury, Bhri B. K.
Dhamankar, Shri

Dhillon, Dr. G. 8.

Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dumada, 8hri L. K.
Godara, Shri Manj Ram
Ishaque, Shri A. K. M.
Jadefa, Shri D. P.

Jaffer Sharief, Shri C. K.
Jha, Shri Chiran)ib
Joshi, Shrimati Subhadra
Kailas, Dr.

Kamble, Shri T. D.

Kaul, Shrimati Sheila
Khan, Shri I. H.

Kotoki, Shri Liladhar
Krishnan, Shri G. Y,
Laskar, Shri Nihar
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Majhi, Shri Gajadhar
Marak, Shri K.

Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Negi. Shri Pratap Singh
Oraon, Shri Tuna
Pahadia, Shri Jagannath
Painuli, Shii Paripoornanand
Pandey, Shri Krishna Chandras
Pandey, Shri Sudhakar
Paockai Haockip, Shri
Parthasarathy, m P

Paswan, Shri Ram Bhagat
Patel, Shii Arvind M.
Patel, Shri R. R

Pradhan, Shri Dhan Shah
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
Rai, Shri S. K.

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Ram Surat Prasad, Shri
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rathia, Shri Umed Singh
Raut, Shri Bhola

Reddi, Shri P. Antony
Reddy, Shri K. Kodanda Rami
Reddy, Shri M. Ram Gopal
Reddy, Shri P. V.

Rohatgi, Shrimatj Sushila
Salve, Shri N. K. P.
Samanta, Shri 8. C.
Sanghana, Shri

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Shailani, Shri Chandra
Shambhu Nath, Shri
Sharma, Shr A. P.

Shastri, Shri Sheopujan
Shukla, Shri Vidya Charan
Sohan Lal, Shri T.
Stephen, Shn C. M.
Subramaniam, Shri C.
Swaran Singh, Shri

Tiwari, Shri Chandra Bhal Manj
Tulsiram, Shri V.

Vekaria, Shri

Vikal, Shri Ram Chandra
Yadav, Shri Chandrajit

MR. SPEAKER: The result of i
division is:

Ayes: 10 Noes: 102
The motton was negatived.
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businessmen and monopolists to help
economy. He
saig that they are on trial and the ball
is in their court and the country wants
to see whether they want to play ?he
game, Sir, on what basis he is putling
on thig optimistic look? It is about two
months since the budget proposals were
put forward and 1 would have expec-
teq him to tell us whether whatever
developments have taken place during
these two months between the pre-
sentation of the budget proposalg and
the consideration of the Finance Bill
justify the king of optimism which he
has placeg in the private sector. Al-
ready the newspapers and the econo.-
mic journalg are discussing the so-
called mystery ot the whole-sale price
index showing a 2 to 3 per cent rise.
Even since 30th April the index of
manufactured commodities has shown
an increase of 3 per cent. This bud-
get was hailed in the beginning by
many people as though it is going 1o
have de-flationary effect instead of
inflationary effect because it is for the
first time that there is big reduction
in taxes—both direct and indirect—but
what do we find! In spite of the fact
that there has been a bumper crop of
foodgrains and we have built up a
substantial buffer-stock, in spite of the
fact that procurement, according to the
Government, is going very well, in
spite of the fact that there has been
almost a bumper crop of oilseeds,
why is it that the wholesale price in-
dex has begun to rise again? It may be
argued that it is just a small and tem-
porary shift. But in our mindg there
are misgivings. This may be the begin-
ning of a new trend if in spite of in-
creased production—both in the private
and the public sector—this 2 10 3 per
cent rise hag comz about during this
period of two months, It only means—
as far as I can understand—that the
whole structure of the budget proposals
and the philosophy that has guided it
has encouraged those people who cont-
ro]l marketing operations in this count-
ry or who in the past dominated the
entire market economy by their metho-
dg of speculation, etc. These people
have ag:nin become encouraged to step
up some: of their activities which are

not being dealt with now as they were
at the beginning of the Emergency.
Already the price of vanaspati is going
up. Already the price of oil has gone
up. Sir, huge stocks worth several
lakhs of rupees were unearthed the
other day in Gujarat, Already there
are reports in the Press that smuggled
goods which disappeared have begun
to re-appear again in the country. And
there can be no explanation of this
except that this class is being pamper-
ed by the Government because they
think that only by tampering it, they
will stimulate further investment and
encourage them to produce more. These
people have never agreed. They don’t
believe in this, They believe in their
profits, nothing else. They have never
accepted this phifosophy. They have al-
ways been trying to have an artificia-
1y low production so that they can
keep the price high. Already during
these two months, many private sec-
tor units have been closed down and
again they are restricting production
and they are keeping down the em-
ployment as well as utilisation of their
capacity and at the same time have
mounted a new drive and pressure on
the Government for further concess-
ions. During these two months, every-
one of those important Chambers of
Commerce and Organisations—cf {he
industrialists, from FICCI to the
Indian Chamber of Commerce—have
held conferences in the last few days
and is that the response he expected
it to be? Do they tell the Government
‘Yes, now because of all these big con-
cessions, you have given us. now for
some time we should not go on pester-
ing you with more demands, but we
are going to put our shoulder to the
whee] and see that full production and
employment are mounted up’?> That is
not at all what they are doing. They
have tasted blood and therefore, they
are out now for more blood and they,
are demanding that more concess-
ions must be given to them. There
must be more relaxation of controls.
there must be less restrictions on cre-
dit and they must be given so many
more advantages and in the meantime
they are seeing to it that the units
which are under their control are not
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‘businessmen and monapolisty 10 heip
the country to 1ift its economy. He
sald that they are on trial and the ball
4s in their court and the country wants
to see whether they want to play ?he
geme, 8ir, on what basis he is putting
on this optimistic look? It is about two
months since the budget pr;posals were

forward und 1 would have expez-
'I\'r?dt him to tel) us whether whatever
developments have taken place during
these two months between the pre-
‘setiiation of the budget proposalg and
¥hy consideration of the Finance Bitl
justity the king of optimism which he
has placeq in the private sector. Al-
ready the newspapers and the econo.
mi¢ journals are discussing the 8O-
«<alled mystery of the whole-sale price
index showing a 2 to 3 per cent rise.
Even since 30th April the index of
‘manufactured commodities has shown
an increase of 3 per cent. This bud-
.get wag hailed in the beginning by
‘many people as though it is going {0
*have de-fationary effect insteag of
inflationary effect because it ig for the
first time that there is big reduction
in taxes—both direct and indirect—but
what do we find! In spite of the fact
that there has been a bumper crop of
foodgrains and we have built up a
substantial buffer-stock, in spite of the
fact that procurement, according to the
Government, ig going very well, in
spite of the fact that there has been
almost a bumper crop of oilseeds,
why is it that the wholesale price in.
dex has begun to rise again? I{ may be
argued that it is just a small and tem-
porary shift. But in our mindg there
are misgivings. This may be the begin.
nming of a new irend if in spite of in-
creased production—both in the private
and the public sector—thijs 2 {0 3 per
eent rise hag come about during this
period of two months. It only means—
as far as I can understand—that the
whole structure of the budget proposals
and the philogophy that has guided it
has encouraged those people who cont.
rol marketing operations in this count.
ry or who In fhe past dominated the
entire market economy by their metho.
dg of speculation, etc. These people
‘have again become encouraged to siep
up some of thelr activities which are

not being dealt with now as they were
at the beginning of the Emergency.
Already the price of vanaspat: 1s going
up. Already the price of oil has gone
up, Sir, huge stocks worth several
lakhs of rupees were unearthed the
other day in Gujarat, Already there
are reportg in the Press that smuggled
goods which disappeared have begun
lo re-appear again in the country. And
there can be no explanation of this
except that thig class ig being pamper-
ed by the Government because they
think that only by tampering it, they
will stimulate further investment and
encourage them to produce more. These
people have never agreed. They don't
believe in this, They believe in their
profits, nothing else. They have never
accepted this phifosophy. They have al-
ways been trying to have an artificia-
lly low production so that they can
keep the price high. Already during
these two months, many private sec-
tor units have been closed down and
again they are restricting production
and they are keeping down the em-
ployment as well as utilisation of their
capacity and at the same time have
mounted a new drive and pressure on
the Government for further concess-
ons. During these two months, every.
one of thuse important Chambers of
Commerce and Organisarions—cf the
industrialists, from FICCI 1o the
Indian Chamber of Commerce—have
held conferences in the last few days
and is that the response he expected
it to be? Do they tell the Government
‘Yes, now because of all these g con-
cessions. you have given us. now for
some time we should not go on pester-
ing vou with more demands, but we
are gomg to put our shoulder tg the
whee] and see that full production and
employment are mounted up'®> That is
not at all what they are doing. They
have tasted blood and therefore, they
are out now for more blood and they,
are demanding that more concess-
fons must be given to them. There
must be more relaxation of controls.
there must be less restrictions on cre-
dit and they must be given so many
more advantages and in the mesntime
they are seeing to it that the units
which are under their contro} are not
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allowed to function preperly so that &
kxind of blackmai] is imposed on the
Government.

Abouy Welth Tax, I think it is a
scandalous matter, The way the
Wealth Tax has been reduced, there
ig no justification for it, Even if there
ig some justification, it can be argued
by some people that by giving some
facilitieg to manutacturers industria-
lists they may be encouraged to pro-
duce more. But to those who are
holders of enormous amountis of
wealth and assets and so on
why they have given such huge
concessions in wealth tax? We do
not know where the resources are
going to come from. We do welcome
very much the big increase in plan
outlay. That is a move in the correct
direction. But as I said in my speech
made earlier, if you order a nice suit
of cloth, where is the cloth with which
you can meke that suit? Where are the
resourceg are going to come from to
finance this huge plan outlay if on the
one hand you reduce wealth tax so
steeply and on the othey you also re-
duce other taxes and duties so much
on the private sector and the big tusi-
ness sector? Also he hag not impored
very many new excise duties on the
common man Where are the resour-
ces going to come from? And in the
end we will find that it will be im~
possible to fulll these plan targets
and once again we will have to think
of postponing the finalisation of the
Fifth Plan once again prices may be-
gin to raise and burdeng will come in
the common man and therefors we feel
that thig whole strategy, the whole phil-
losophy behind this thing ig ill.conceiv-
ed angd it will not consolidate further
the gaing that we have achieved under
the Emergency, but rather will under-
mine them, and I am afraid that this is
all being done under the sustained and
concerteq pressure which hag been
exerfed for months togethey on this
Government by the big business
houses and the Chambers and Comm.
erce, FICCT and such ofher bodles
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Therefore, I am sorry to say that
despite one or two positive things in
thig Finance Bill 'which we dtive ale-
ready mentioned, ag a whole, we can
not accept this because thig is a very
dengerous  strategy. Therefore, our
party will be compelleg to record its
vote against thig Bill.

SHRI VASANT SATHE (Akols): Sir,
the main point that [ would like to
make is that while we are having
this marginal economy the effective
market is being done by the three.
crore people and every time when
there ig a little surplug we become
panicky and every time when there
is a little shortage, we also become
panicky. Thig is the present position
of our economy. Your budget is aimed
at giving a boost to production by
concessions. I wish you godspeed and
all luck and hope that the industry
wil] responq and will achieve your
production target. But what I am
eager to know is now we are going
to create greater purchising power and
consumer goods for the remaining
57-crore of our population, For the
programme spelt out in the budget for
the growth of agro industries, a paltry
sum of Rs. 12 crores hag been provi.
ded, which is not enough to achieve
the objective, If reduction in wealth
tax is going to enable you to get this
wealth ploughed back to the rural
areag for industrial growth, 1 can un-
derstand, I do not know whai you have
in your mind.

You have suggestedq this new scheme
of investment allowance replacing the
original development rebate, which
was discontinued.

MR. SPEAKER: At this stage, you
are going to back to the clauses. The
House hag already passed them.

SHRI VASANT SATHE: What [ am
suggesting is an administrative matter,
You have only to extend the schedule.
You have included export.oriented in-
dustries. One industry which I bave $u
mind {s the fron ore export from Goa
which is cent per cent sxport-oriented.
It is not even expori-oriented; if s



$s  Finance Bill, 1976 VAISAKHA 27, 1088 (SAKA) Finance Bill 1976

completely export. I do not underst-
and why this has not been inciuded.
When you want 60 per vent more ex-
port earnings to meet the reguirements
of Marmagoa port, would you please
cansider Including it?

SHRI C., SUBRAMANIAM: I have
listeneq carefully to Shri Indrajit
Gupta’s speech. There are very many
pointg in it which are well taken. We
are not unaware of the lurking dan-
gers also. 1 want to assure him that
we would be ever-watchful particular-
ly on the price front and we shall try
to see that again this monster of in-
flation does not raise its head, We will
take the necessary measures and we
will continuously review it. As far as
the private sector is concerned, no
doubt hig point of view is to a certain
extent justified. particularly taking in-
to account the demands made by
FICCI even after the budget concess-
1ons were given. But 1 suppose it has
become a habit and therefore, how.
ever much we may give, they would
ask for a little more. I hope it is only
a formality of asking for more and
taking advantage of all the concessions
that have been given, I hope and frust
they would respong to the situation.
If they do not it is not ag it we have
no remedy at all.

About the other point rnade by Mr.
Sathe about the mining industry, invest.
ment allowance is for future invest-
ments, I think mining is now complete-
ly reserved for the public sector and
therefore, there is no question of giv-
ing investment allowance to the priva.
te sector foy investment in the mining
industry.

MR. SPEAKER: The question is:

“That the Bill, as amended, be pas-
sed.”

The Lok Sabhq divided:
Division No. 6) [13.36 hra.
AYES

Agrawal, Sori Shrikrishng
Ahirwar, Shri Nathu Ram

Ambesh, Shri

Arvind Netam, Shri

Aziz Imam, Shri

Barman, Shri R. N.

Bhagat, Shri H. K. L.

Bhatia, Shri Raghunandan Lal
Bhuvarshan, Shri G.

Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaudhari, Shri Amarsinh
Chaudhary, Shn Nitiraj Singh
Chavan, Shrimati Premalabai
Chavan, Shri Yeshwantrao
Chikkalingaiah, Shri K.

Daga, Shri M. C.

Dalbir Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Dharnidhar
Daschowdhury, Shn B. K.
Dhamankar, Shri

Dhillon, Dr. G, S.

Dhusia, Shri Anant Prasad.
Dinesh Singh, Shri
Dumada, Shri L. K.

Han Singh, Shri

Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jha, Shri Chiranjib

Joshi, Shrimati Subhadra
Kailas, Dr.

Kaul, Shrimati Sheila
Khan, Shri I. H.

Kotoki, Shri Liladhar
Krishnan Shri G. Y.
Laskar, Shri Nihar
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Mahajan, Shri Vikram
Mshajan, Sbri ¥. 8,

Majhi, Shri Gajadhar
ootandal, Shri Jagdish Narain

* Shri Yamuna Prasad
“Mandal,
“ipatray

.Mehta, Dr. Ma..

Mirdha, Shri Nathu B-;m

. Mishra, Shri Bibhuti
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandey, Shri Sudhakar
Paokal Haokip, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, shri R. R.

Pradhan, 8hri Dhan Shah
Qureshi, Shri Mohd. Shaft
‘Raghu Ramdiah, Shri K.

Ra:, Shri S. K.

‘Rai, Shrimati Sahodrabai

Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram Surat Prasad, Shri

Ram Swarup, Shri

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
‘Rathia, Shri Umed Singh
Reddi, Shri P. Antony

‘Reddy, Shri K. Kodanda Rami
Reddy, Shri P, V.
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Salve, Shei N. K. B, '
Bamanta, 8k 8, C.
Sangliana, Shri

Sant Bux Singh, 8ar
Sathe, S8hri Vasant
Satish Chandra, Shri
Satpathy, Shri Devendry

§haﬂm§, Shri Chandra

Sharma, Shri A. P.

Sharma, S4rf Nawal Kishore

Shastri, Shri Sh~opujan

Shivnath Singh, S\

Shukla, Shri Vidyg <Charan

Sohan Lal, Shri T.

Stephen, Shri C. M,

Subramauniam, Shri C.

Swaran Singh, Shri

Tiwari, Shri Chandra Bhal Mand

Tula Ram, Shri

Tulsiram, Shri V.

Unmkrishnan, Shri K. P.

Vikal, Shri Ram Chandra

Yadav, Shri Chandrajit
NOES

Banerjee, Shri 8. M.

Bhattacharyya, Shri Dinen

Bhattacharyya, Shri Jagdish

Bhattacharyya, Shri’S, P.

Chandrappan, S4ri C. K.

Garcha, Shri Devinder Singh

Goswami, Shrimati Bibha Ghosh

Gupta, Shri Indrejit

Joarder, Shri Dinesh

Pandey, Shri Sarjoo

Ram Deo Singh, Shri
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Mdal} ‘Shri B, N.
Sen, Dr. Ranen
Shastri, 8hrl Ramavatar

MR. SPEAKER: The result* of the
division Is:

Ayes: 99; Noes; 14.
The motion was adopted,

MR, SPEAKER: We now adjourn to
meet again at 1445 bours. 13,40 hrs.

The Lok Sabha adjourned for Lunch
till Forty-five Minutes past Fourteen of
the

The Lok Sabha re-assembled,
Lunch at Forty-eight
Forteen of the Clock.

after
Mirutes past

[M=, DEPUTY-SPEARER in the Chair}

COAL MINES (NATIONALISATION)
AMENDMENT BILL

MR. DEPUTY SPEAKER: We take
up the Coal Mines (Nationalisation)
Amendment Bill.

THE MINISTER OF ENERGY (SHRI
K. C. PANT): 1 beg to move:

“That the Bull further to amend
ihe Coal Mines (Nationalisation)
Act, 1873, be taken into considera-
tion.”

Sir, as the House knows, the coal
mines in the country were nationalized
in two phases. Firstly, the coking coal
mines were nationalized in 1971 after
taking over their management in the
first place; and later, the management
ot non-coking coal mines was taken
over; and that too, was followed by the
nationalization of non-coking coal
mines. And the intention bebind these
steps was that coal mines should be
owned and managed by the public
sector, except that the State Govern.
ments could also run the coal riines
through their corporations. The Cen-
tral Government could set up its cor

VAISAKHA %1, 1808 (SAKA)

(Nationalisation) 90
Amdt. Bil}

porations for ménaging the coal mines;
and the private sector steel piants
could also own their coal mines. And
it was this broad provislon or set of
provisions under which the coal mines
industry has been funclioning in the
last few years. Sir, before the coking
and non-coking mines were national-
ized, ull the avallable records were
scrutinized, to determine the number
of coal mines.

According to the records which were
available with the State Government
as well as with the Central Govemn-
ment, in all 925, mines were national-
ised, that is, 214 coking coal mines
and Til non-coking coal mines. Sub-
sequently, a number of cases came to
light mamnly in Bihar in which thece
were private individuals holding laases
of coal mines, and these individuals
started operating these mines and ex-
tracting coal without proper authicrisa-~
tion. And ultimately we found that in
Bihar alone about 450 lease holders
were identified. We did not know if
this was the total number.

I had a discussion with the Govern-
ment of Bibar. ] tried to ascertain
how many cases of private leases es-
caped notice at the time of natioaalisa-
tion because this 1s a problem which I
have inherited. I was not aware of
the facts at that time. I tried to check
the records and history of nationalisa-
tion as to how many cases were left
out. I found that there were mines
with private parties which esceped
being identified when the Central Gov-
ernment{ took over mines at the time
of nationalisation. I also found that
there were leases grantad, by ex-
zamindars or rajahs, ¢x-rajehs before
the commencement of the¢ Mines and
Mineral Regulation and Development
Act 1957, of which full records were
not available in the records of the
State Government. So, naturally, the
details not being available with the
State Government, these also got left
out. Then there were idle or dor-
mant leases covering closed or aban-

*The !onowiug Memberg also recorded their votes for
Shankerrso Sa 'hrkuhm Pand

AYES: — Barvaghri
ey.



